IN THE SUPREME COURT OF | NDI A
CRIM NAL ORI G NAL JURI SDI CTI ON

TRANSFER PETITION (CRL.) NO 493 CF 2009

SHARM SHTABEN M BHAVSAR ...
VERSUS

M S CI TYFI NANCI AL CONSUMER FIN. 1. LTD. .....

ORDER

This is a petition filed by the sole petitioner

Section 406 of the Code of Crinmnal Procedure

under

seeki ng

transfer of C.C. No. 2296 of 2008 pending on the file of

Shri

at

Gti

Mani sh Khurana, Metropolitan Magistrate, Court

No.

210

PETI TI ONER

RESPONDENT

Rohini District Court Conplex, New Delhi titled Ms

financi al Consuner Fi nance | ndi a Ltd. V.

Snt .

Sharm shtaben M Bhavsar to any court of conpetent

juri

havi

we

sdi ction at Ahnedabad, Cujarat.

Havi ng heard the | earned counsel for the parties and

ng perused the grounds set out in the transfer petition,

are satisfied that the transfer petition should be

all owed and the sanme is, accordingly, allowed.

[DR B.S. CHAUHAN|




NEW DELHI
AUGUST 17, 2009.

JUDGMENT



